Ogen Cﬂg;t.

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH 3 ALLAHABAD .

Original Applicatien Ne, 554 ef 2004.

Allahabad this the 21st day of May 2004,
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Hen'sle M. A.K. Bhatnagar, Member-J.
Hen !le mo SGoe ChaybG, Nembe r-A.

Vikas Kumar Gupta

aged abeut 32 years

sen of Sri Jai Prakash Gupta,

Resident ef 128/140, Y-Bleck,

Kidwai Nager, Kanpur- U.P.

Presently werkini}en the pest of the Assistant/
Upper Division Clerk in the effice ef Incene
Tax Officer, ‘2 (3), Kanpur.

Mane j Shridhar,
aged abeut 35 Klears,
son ef late S.N. Shridhar,

Permanent resiedent ef 355/1, Bakbu Purwa
Celeny, Kidwai Nagar, Kanpur- UePs
Presently resident ef C/e Sri P.L. Tripathi,
2/59 A, Yasheda Nagar, Kanpur. At present,
working en the pest ef Tax Assistant/Upper
Division Clerk in the effice ef Inceme Tax
Officer 3 (1), Kanpur.

essserApplicants,
(By Advecate : Sri Shyamal Narain)
Versus.

The Unien ef India

threugh the Secretary,

Ministry ef Finance and Revenue ,
Gevernment ef India, New Delhi.

The Chairman,
Central Beard of Direct Taxes,
Nerth Bleck, New Delhi,

The Chief Cemmissiener of Inceme Tax (Cadre
Centrelling Autherity) Kanr:r (U.P) (West
Regien), Kanpur, Aay Ker Bhawan, 16/19,
Civil Lines, Kenpur (U.P)

The Secretary,

Department of Persennel and Training,

New Delhi.

ees e %SpendentSo

(By Advecate : Sri R.C. Jeshi)
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ORPER.
(By Hen"ele Mr. A.K. Bhatnagar, J.M)

This O.A. has keen filed under sectien 19 ef
Administrative Tribunals Act 1985 praying fer quashing
the impunged erders dated 15.04.2002 (Annexure A-1 and
Anne xure A-2) rejecting the applicant's representatiens
dated 28402,2002 and 04,€3.2002., They have further prayed
foer issuing’ andirectien te the respendents te treat the
applicants as eligible fer premetien te the pest ef U.D.C.
at the D.P.C dated 07.10.1996 ignering the fact that they
had net cempleted three years ef service as L,D.C. en ©1.10.96,
the crucial cut-eff date fer determining eligikility and |
thereafter grant them premetien te the post of UdD.Co wee of.
the date their next juniers in service were se premeted
aleng with all censequential benefits, including payment
ef arrears of salary and ether emeluments as U.D.C,,
resteration ef their inter-se senierity in the cadre ef ;‘
U.D.Cs and premetien te the next higher pest of ef Senier
Tax Assistant w.e.f, the date their next joniers were se |
premeted, aleng with allccensequential benefits. Or in the
alternative, the apslicents have prayed for issiing & ditectier
te the Chairman, Central Beard ef Direct Taxes te decide the
applicantg! representations dated ©5.09,2002 and 13¢09.2002
by megns ef a reascned and speaking erder within a specified

peried of time in accerdance with law.

24 We have heard ceunsel fer the parties, perused the
recerds as well as pleadings.

and
K ¥ Witheut geing inte the merits ef the case{ with the

censent of beth the parties, we censider thet this 0.A.
can be disposed ef at the admissien stage itself with a
directien te the ressgendent Ne.2 i.e., The Chairman,
Central Beard ef Direct Taxes, Nerth Bleck, New Delhi

te censider and decide the representatiens fi
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applicants dated ©5.,09,2002 and 13,09,2002 (Anrexure A-l and
A-2) within a specified time.,

4. Accerdingly, the O.A. is dispesed of by issuing

a directien te the respendent Ne.2 i.e. The Chairman,
Central Beard ef Direct Taxes, Nerth Bleck, New De lhi

te consider and decide the representetions ef the applicants
dated ©5,09,2002 and 13.09,2002 (Annexure A=) and A-2)

by a reasened and speaking erder within a peried ef

three menths frem the date ef receipt ef a cepy ef this
erder under cemmunicatioen te the applicants,

Ne cests.

Kol

Member=A, Vember—J.

Menish/=




